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ORDINANCE No. 13 OF 2019

THE KERALA PUBLIC SERVICE COMMTSSTON (ADDTTTONAL

FUNCTIONS AS RESPECTS TI{E SEiIVICES I.JNDER THE
WAQF BOARD) ORDTNANCE, 2019

Promulgated by the Govemor of Kerala in the Seventieth year of the
Republic of India.

AN

ORDINANCE

to provide for the exercise of cerrain additional functions by the
Kerala Public Serviee Commission as respecrs the Administrative
Services under the lYaqf Board.

Preamble.-WggREAs, the Kerala public Service Commission
(Additional Functions as respects the services under the Waqf Board)
Ordinance, 2017 Q9 of ?I17) was pmmulgatd by the Governor of Kerala
on the l lth day of December, J0l?;

Ar.ro Wuenees, a Bill to replace the said Ordinanbe by an Act of
the State Legislature could not be intrbduced in, and passed by, the
Legislative Assembly of the State of Kerala, during its session which
commenced on the 22nd day of January, 2018 and ended on the 7th day
of February, 2018;

ANo Wnrnres, in order to keep alive the provisions of the
said Ordinance, the Kerala public Service Commission (Additional
Functions as respects the services under the Waqf Board) Ordinance,
2018 (l I of 2018) was pronulgated by the Governor of Kerala on the
l2th day of February, 20 I 8;

Ar.ro Wnene.rs, a Bill to replace the. said Ordinance by an Act of the
State Legislaurc could not b€ intoduced in, and passed by, the Legislative
Assembly of the State of Kerala, dirring its session which
commenced on the 26th day of February, 20lg and ended on the
4th day of April, 2018.;



,J

ANp WHenres, in order to keep alive the provisions of the said

frinance, the Kerala Public Service Commission (Additional Functions as

respects the services uder the Waqf Board) Orrdinance 2018 (29 of 2018)

was promulgated by the Governor of Kerala otr the ?th day of April,
2018;

ANo Wsrnses, a Bill to replace the said Ordinance by an Act of the

State lrgislatu€ could not be intro&ced in and passed by the'kgislative
Assembly of the State of Keral4 during its session which commenced on

the 4th day of June, 2018 and ended on the 25th day of June, 2018;

ANo Wuenels, in order. to keep alive the provisions gf the said

Ordinance, the Kerala Public Service Commission.(Additional Functions as

respects the services under the Waqf Board) Ordinance, 2018 (39 of
2018) was promulgated by the Govemor of Kerala on the 6th day of July,

2018;

Auo Wuenees, a Bill to replace'the said Ordinance by an Act of the

State kgislature could not be inhoduc€d in, and passod by, the Legislative

Assembly of the State of Kerala, during. its seesion which commencd on

the 30th day of August, 2018 and e,nded on the sarye day;

AND WuEnres, in order to keep alive the piovisions of the said

Orrdinance, tb Kerala Public Service Conmission (Additional Functios as

respeots the services under the Waqf Board) Ordinance, 2018 (44 of
2018) was promulgated by the Govemor of Kerala on th€ 7th day of
September, 2018;

Axn WHtREAs, a Bill to replace the said Ordinance by an Act of the

Stale L€gislature could not be inhoduced uq and passed by, the kgislative
Assernbly of the State of Kerala, during its s€ssion which commenced on

tbie 27th day of November, 2018 and eraded on the l3th day of
December. 2018;

ANo Wuenres, in ordbr to keep alive the provisions of the said

Ordinarrce, the Kerala Public Service Commission (Additional Functions as

respocts the services imder the Waqf Board) Ordinaoce, 2018 (3 of 2019)

was promulgated by the Governor of Kerala on the Tth day of
January,2019;
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Arn Wurnees, a Bill to replace the said Ordinance by an Act of the

State t€gislaturc could not be inmduced in, and passed by, the kgisLative
Assembly of the State of Kerala, during its session which commenced on

the 25th day of January, 2019 and ended on the l2th day of
February, 2019;

Aro WHrnu.es, under sub-clause (a) of clause (2) of Article 213 of
the Constitution of India the said Ordinance will cease to op€rate on tle
8th day of March, 2019;

Aro Wuenees, diffrculties will arise if the provisions of the said

Ordinance are not k@t alive;

Aro WHenees, the kgislative Assembly of the State of Kerala is not
in session and the Governor of Kerala is satisfied that circumstances cxist
which render it necessary for him tq take immediate action;

Now, Txrnrrone, in exercise of the powers coderred by clause (l) of
Article 213 of the Constitution of India the Govenror of Kerah. is pleased

to promulgate the following Ordinance:-

l. Short title and commencement.-(1) This Ordinance may be
called the Kerala Public Scrvice Commission (Additional Functions as

respects the services under the Waqf Board) Orrdinance, 2019

(2) It shall come into force on such date as the Government
may, by notification in the Gazette, appoi{rt.

2. Definitions.-h this Ordinance, unless tle context otherwise
requires,-

(a) "Government" meam the Govemmeot of Kerala;

(b) "Public Service Commission" means the Kerala Public
Service Commission:

(c) "services" means the serviges under the Waqf Board;

(d) 'Waqf Board" means the Kerala State Waqf Boad establish€d

under sub-section (l) of se6tion 13 of the Waqf Act, 1995 (Central
Act 43 of 1995).

3, Functians of the Public Service Commission in respect of
Administrative Services under the Waqf Board.l\ Notwithstanding
anything contained in any Ait, rules or regulations regarding the
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r€cruitment and conditions of service of officers and employees of the

Waqf Board, it shall be the duty of tbe Public Service Commission to
prepare select list of candidates belonging to Muslim Religion for
appointment by direct recruitment, of all officers and employees in the

Administrative Services of the Waqf Board. l

(2) The iVaqf Board $a[ consutt the Rrblic Service Courmission'-

(a) on matters relating to direct recruitment to the posts under

the Administrative Services of the Waqf Board;

(b) on the principles to be followed in making appointments

by direct recruitrnent to the posts under the Administrative Services under

the Waqf Board and on the suitability of candidates for such appointments;

and it shall be the duty of the Public Service Commission to advice on

any matter so referred to them:

Provided that the Government may make rules specifoing the matters

in whish, either generally or in any particular case or class of cases or in

any particular circumstances, it shall not be necessary for the Public

ServLe Commission to be consulted.

(3) In the case of any difference of opinion between the
Public Service Commission and the. Waqf Board on any matter,

the Waqf Board shall refer tie matter to the Govemment and the decision

of the Govemment therepn shall be final: .

ProvidEd that the Government, before taking a decision against the

advice of the Public Service Commission, shall refer the matter to the

Public Service Commission.
' 4, Power to makz rules,-1l) The Government ma5 in consultation

with the Public Service Commission and the Waqf Board make rules for

carrying out thd purposes of this Ordinance

Q) ln particular, and without prejudice to the generality of the

foregoing power, such rules nidy provide for'-
(a) the proceilure to be followed by the Waqf Board for

consultation with the Public Service Commision;

(b) any matter which is incidental to, or necessary fot the

purpose of co4sultation with the Public Service Commission.

92786/201g/S.
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(3) Every rule 
-made 

under this Ordinance shall be laid,.as soot as
may be after it is made, beforc the Legislative Assembly while it is in
sesgion for a total period of fortecn days which may be comprised in one
session ot in two successive sessions and if, before the expiry of the
session in which it is so laid, or the session immediately following the
kgislative Assembly makes any modification in the rule or decides that
the rule should not be made, the rulE shall thercafter have effect only in
such nodified fonn or be of no effect" as the ease may be, so howeveq
that any such modifrcation or annulment shall be without prejudice to tho .-
validity of anything proviously done under that rule.

5. Repeal and saving.--{l) The Kerala public Service Commission
(Additional Functions as respeots the services under the Waqf Board)
Ordinance, 2018 (3 of 2019) is. hereby rcpealed.

(2) Notwithstanding such repeal, anything done or deemed to
have been done or any action taken or deemed to have been taken under
the said Ordinatrce shall be deemed to have been done or taken uoder this
Ordinance.

P. SAT}IASI\AM,

GOVERNOR.


